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CENTRAL ADMlNlSTRA1lVE TRIBUNALL L 
iJU CALCA BENH 

O.A. NO. 350/1597/20.17 	 Dated : 22.11.2017 

Cora.rn 	: 	Hon'bie Ms. Manjula Das, Judicial Member 

Pradip Kumar Mishra, 
SOn of Ltë S. MisWa, 
Aged about 60yrs, 
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District Howrah - 711 101.. 
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District Malda, PIN 732 101. 
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For the a:pJic:ant 
	

Mr. A.K. Gayen , :Ounsl 

For the respondents 	: Mr. P. Kumar, Counsel 

0 R 0 ER (Oral) 

Manjula Das, Judicial Member 

The applicant has filed this OA. under SetEon 19 of the Admintrative 

Tribunals Act, 1985 seeking the following reliefs: 

"8.(a) To direct the respondents to cause them to act in accordance with 
RBE No.137 of 2009. dated 2.4.07.20O9 byWay.of granting the benefits of 
stepping up o pay in favourof theàplicant.forthiith like Sri S.K. Ganguly. 

LP ,i 
Directionbe made upon the respondents by .way bf. complying with 

.., 	'.. 	 . 
the order datd'O712.2011 passedin WPT 224 ãf 2010 against which SLP 
has been dismissed asa re t,rat ste5ping up of Wv t( 	'applicant at 
parwith SriS.K. Gang y with tall conequentiaL.benefits alongwith interest 
of 10%La.  on the ar èarsonthFe 	ofthe 0rder  ofthe LdJribunal 

I. 	4 . ç .? 	•/ 	 j. 

01paeO ... o9j  7I7,.of  2015dated 28 08 2 	d  
i 

Direction be mde .upon the resp6hdents 1more particularly the 
--........ .. 	 .1 

respondent no. 2 to considerthe.repres.ntation dated 25.082017. being 
ann'eüre 'A-lU' withirra speified perioJ in the light"of the earlié oriers of 

0- lot 
theLrned 	 and 07.2ol6theing 

annexu1re 'A-7' of thisapphcaoh,  
_s.   
Any other order(s) a the Hon'ble TiburTal deems fit and prop

jo  
er" 
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	/adings I have hekd thèld. C&insel for both sidesard periedthe pl 	and 

materials placed befre me 

....... 
Ld. Counsel the ip .icant Mr. AX'Gayen subm JT that the applicant has 

filed representation to the authorities on 28.08.2017(Annexure A/9) ventilating 

his grievances as stated in this O.A., but the authorities did not consider his case 

till date. Pindihg no other alternative he has approached this Tribunal by filing this 

O.A. seeking the aforesaid reliefs. 

Mr. Gayen, Ld. Counsel for the applicant further submits that the applicant 
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would be satisfied for the present if a direction is given to the respondent 
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L " 	authorities more particularly to the Respondent No. 2 to consider and dispose 
of' ,  

the representation of the applicant dated 28.08.2017(Annexu.re A/9 to the Q.A.) 

with a reasoned and speaking, order within a specific time frame. 

5. 	
Accordingly, the respondent authorities, more particularly the Respondent 

No. 2 is directed to consider and dispose of the representation of the applicant 

dated 28.08.2017 (Anflexure A-9) as 'per rules, if such representation is still 

pending for disposal and pass reashd &spsng order on the same-within 

a period of 3 month from thaef 	eip€$ofthiS rde 

d 

arrived t shall be comThnicated to th,eapplicaflt for 41 
thwith 
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